N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 66 OF 2006

STATEOF U P. . APPELLANT
VERSUS
RAJENDRA SINGH & ORS. ..., RESPONDENTS
ORDER
1. W have heard the |learned counsel for the
parties.
2. W find that the trial court has given very good

reasons while acquitting the accused and on very
correct appreciation of the evidence. Keeping in view
the fact that the judgnment of the trial court was
possi bl e on the evidence, the Hi gh Court declined | eave
to appeal .

3. W, therefore, feel no interference is called

for in this matter. Di sm ssed.

[ CHANDRAMAULI KR. PRASAD]
NEW DELH
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